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Unlistel 

This miscellaneous application has been fileS iy. the appli-

cant without serving notice to the other sue. Ilr.p.K.Arora 

for the responlants is out of station today. 

2. The applicant has fUel this application for an order Sirect-

ing the responlents to issue one set of post-retirement complii. 

entary pass for travelling from Hourah to Delhi in orier to see 

his nephew who is serisusly ill at Dilhi.I.ccunsel, f.B.C.Sinha, 

relies on a lecision SateS 28.6.1554 in CCP 121 of 1553 arising 11  

out of Q.A.641 of 15539 where it has been ladleS that the 

Railway 6Oarcircular dateS 24.4.15829 as mentionel i the lette* 

latel 13.8.1557 (annaxure 'A/5' at page 11), was struck bun by 

the Full Bench of the Tribunal in Wazir Chani vs. Union of InIia 

Ll.counsel, tVk.B.C.Sinha, ajimits that from the letter SateS 

13.8.1557, it is clear that the Railway responlents relieS on the 

memo iMich Was struck Sown by the Full Bench of the Tribunal. 

It is also submittal by the ll.counsel that the applicant already 

got one post-retirement complimentary pass, as per orler of this 
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Tribunal in the month of September. 1997. 

I have consilerel the submissions of the lI.counsel., $',B.C. 

Sinha afli gone through the recorie. On hearing i1r.5inha, a 

interim oráer is hereby passel Sirecting the responlents to 

issue one set of post—retirement conplimentary pass fir 

the purpose of the applicant's travel from Howrah to Dàlhi, 

if he wants to travel within 7 lays  from tolayt consierin 

the urgency of the illness of his nephew. If the applicant SC1 

not travel within seven layst then no pass should be issuel 

without the permission of this Tribunal. 

A copy of this order be communi-tated to the RaIlway 

authorities by the applicant for loing the neelful. 

11.A.48 of 157 is thus lispsel of accorlingly. 

(D.Rjrkayasth.a) 
Julicial 1rriet 


